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sf‘ Report of Joint Committee of OA 506/2023

No, l2S=l—/Reader-spin Dated 1%/oe/2023

In pursuance of order of Hon’ble National Green Tribunal, New
Delhi in original application no. 506/2023 dated 18.08.2023 in clause No. 6, this committee
in consequence of such orders visited the site on 01-09-2023 and submits the report as
follows:-

a). Site in question is located in Patwar Circle Kandi Tehsil Palampur District Kangra HP at
the coordinates of Latitude 32° 7' 56" N Longitude 76° 31‘ 53" E whose location on map is
attached herewith (Annexure-1). Location is about 2 KMs away from the Head Quater of the
nearest town Palampur. Site in question is 500 metres away from the last boundary of
Municipal Corporation Palampur and 500 metres away form the nearest riverlet than is
“Neugal Khad“. The site in question is at the length of about 180 meters with an elevation oi
1380 meters to 1560 metres from the mean sea level. Saurav Van Vihar is a low impact ecc.
tourism site managed by Saurav Van Vihar Management Society registered under Society
Registration Act, 1860 under the administrative and technical control of HP Forest
Department. Saurav Van Vihar is at a average ariel distance of 300 meters from "?;he_sire in
question The area site in question along with Saurav Van Vihar does not fails In an»
Planning /Special area and provisions of HP Town and Country Act, 1977 are no: app£i~;;z-ole
in this area.

b) Nature of Land is “Khadetar" as per revenue record and its neither a Forest area nor
a Forest Land regarding residential/Non residential classification in Non TCP /Planning area
there are no rules currently in State to govern such land use. The nearest hahitatlo~'l is
village “Dhared" Tehsil Palmpur which is located at 1.5 Klvls from the site in question ~'~.s
per the revenue record Shri Mukesh Kumar son of Bhagat Ram, Kiran Sharrna w/o and
Jatin Sharma sic Mukesh Sharma is the land owners of the land in question in Khasra Nos.
30/1/1, 30/1/2, and 30f2 measuring 02-14-72 hectares in Mohal Dodan Khola Patwar Circle
Kandi Tehsil Palampur.

c) Construction of retaining cum toe walls have been done for the hill slope QLii.'l.i'“':'j and
the muck has been used in cut & fill method for plot development. As per the :nr:.rr.'~»-.:i.;-so
received during the site inspection from the civil contractor Sh Desh Raj s/0 Balls no
Mouza Bundla Tehsil Palampur . who has also been given a power of attorney by all rhr.
owners of the said land to represent them in case of any legal matters and as al'e?t*y
conveyed by the owner of the said iand i.e. Sh Mukesh Kumar. slo Sh Bnagat Ram v<'-is
letter no. nil dated: 12.08.2023 through email to HP Pollution Control Board stating that i.r:..=;.
are constructing only surrounding boundary wall within their premises Further he l‘.E‘..=.
informed that they will obtain necessary approval 8| NOC from concerned authorities ~.-\-"h.i;s
planning any construction if any . The copy of reply is attached as Annexure - Fonhe; ‘he
committee had requested Assistant Town and Country Planner, Town and Country PiS"i”li."ll_L_
Officer, Palampur to intimate whether any permission for the construction or l~ctel<;.~@r~:
house is accorded by their office on the said land. ln reply of that, it was inforn"-ed

Dy Cons":/tor of Fan" Asstl. Efivironm neer ;_. .
P'|°mPur Forest Division ngnspmlmfi, ,PE;:"g'r§’"wg?1"t[S°' -B°a'd Iv isin Palampui
Pa"“"’“‘ Dhlarnshala, Digit. Kangarg (H.P.) ' - Kaflsra (H-P-)
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., ay the Assistant Town Planner, Sub~Divisional Town Planning Office, Palampur. District
Kangra , that the said area does not fall in any Planning/Special Area and provision of HP.
Town and Country Planning Act, 1977 are not applicable in this area (copies of the letters
are enclosed as Annexure-B). ,/

d) During the inspection it was found that no damage to any property has been done
presently. However a motorable common village road passes through this land which has
been constructed through the private property by HP PWD. During the plot development
the said road was damaged but now a new RCC road has been constructed and made
operational again for the villagers passing through this private property by the land owners
themselves. Total area affected by the site development is around 0-33-75 hectare out of
the total area of 02-14-72 hectares of land in question. Total 4 Chir Pine trees have been
found cut at the site in the private land. lt is pertinent to mention that upto 5 trees of Chir
Pine trees can be felled each year without permission for bonafide domestic use under Sec.
4 of HP Land Preservation Act, 1978.

e) The PWD road nameiy Bhagotla Dharer Rajnali road which was constructed by
year 2012 facilitates the people residing in villages Rajnali, Dharer and Kali Chamb. There
is no revenue record of such road and neither has been acquired! NOC given by the private
land owners of point B above. It is an established tact that the road portion which was
earlier of black-top , on valley side was damaged upto land measuring O-12-00 hectares
and accordingly the notice was served to the private person concerned under HP Road
Infrastructure Act, 2002 for restoring the road to its original condition, as per HP PWD and
the same is being done by the private persons in from of concrete road .

f) A notice under section 133 of Cr.PC. was served by the Sub Divisional Magistrate
on 08.08.2023. Such notice was issued on the suo moto report of Patwai Kandi that the
land owners have obstructed the public path and such site development has obstructed the
passage. lt was also reported by Patwari that such cutting/side development may result into
disaster. The nature of land was private in nature but the possible nuisance as a result cl‘
such development in the opinion of Sub Divisional Magistrate Palampur was public in nature
and might have/had resulted inconvenience to the public of villages and same was
recommended by Tehsildar Palampur. It is also further submitted that the next date oi
hearing in the court of Sub Divisional Magistrate Palampur is on 08-09-2023. Such damage
is restricted to the area of development and as per the statement of the land owners there
are no other legal proceedings against them (Annexure).

‘/ |

\laMw" V ‘
HP Stat Pollution Divisional Forest Co =6- I -‘a '1‘ . bgIiP)
Control Board, Regional Officer, Palampur M Karl (H?,")"P"T
Officer, Dharamshala Dy Cgnggfvgtgg Gf F5 es ‘ ‘ ' l‘

"\7T76""i6"l'iTE"§ll"9@i Palampur Forest DiVlSl0h - ”
HP POllUliOl‘\ CQl'“"""| Bo3TdPa|ampuf

Him Parivesh Bhawan. Dari
Dharamshala, Distt. Kangra lH.i-“Li
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HIMAcm]. PRADESH - .._..J
PUBLIC WORKS DEPARTMENTI a ‘A

|:|‘I‘X
-;P

1'On
I I =:

N0: PWD/GSD/Road l2(]23-24/ 478-479 Dated: 01.09.2023

T0

As Sub Divisional officer (C)

Palampur, Distt. Kangra, HP
Sub: Regarding order dated 18-()8-2023 passed by Hon 'ble NGT in O.A.

No. 506/2023 titled Unscienli/ic Cutting qfHt'll.s' in Saurab Van Vihar
in Palampur Causing Environmental Destruction And Land Slide,

Reference: Your office letter no. l 723/SDP-R dated 01.09.2023

The inforrnation as desired vide your office letter quoted under reference

is enclosed as Annexure-A for further necessary action in the matter please. -

A gineer
HPPWD Sub Division

DA: As stated

' Gopalpur

Copy to Executive Engineer, I-IPPWD Division, Paiampur for information & necessary action

Assistant Engineer

IIPPWI) Sub Division

please.

DA: As stated

Gopalpur
/‘-.nii<»ls~"
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As Sub Divisional officer (C)

Palampur, Distt. Kangra, HP
Sub: Regarding order dated 18-()8-2023 passed by Hon 'ble NGT in O.A.

No. 506/2023 titled Unscienli/ic Cutting qfHt'll.s' in Saurab Van Vihar
in Palampur Causing Environmental Destruction And Land Slide,

Reference: Your office letter no. l 723/SDP-R dated 01.09.2023

The inforrnation as desired vide your office letter quoted under reference

is enclosed as Annexure-A for further necessary action in the matter please. -

A gineer
HPPWD Sub Division
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please.
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TOWN AND COUNTRY PLANNING DEPARTMENT
HIMACHAL PRADESH

No. SDTP (PLP) "r- 61 (Gen. Curres.) Vol.—~ Ill/2023 - lgq Dated: 9,] q lg_.,,_3
To,

%ub-Divisional Officer (Civil),
_Palampur, Tehsil Palampur.
Distt. Kangra (H.P.)

Subject:- Regarding order dated 18-08-2023 passed by Hon’ble NGT in O.A. No.
506/2023 titled Unscientific Cutting of Hills in Saurab Van Vihar in
Palampur Causing Environmental Destruction And Land Slide.

¢

Rel'erence:- Your office letter No. 1722/SDP-R/‘dated 01.09.2023.

Sir.
‘Jai hind‘

Kindly refer to your office letter quoted ahovc on the subject cited above. in
this regard, it is submitted that the desired information on the prescribed proforma is enclosed
herewith as Annexure —A.

This is submitted for your inlbrmation and fuither necessary action, please.
Enclosures: As above.

Yours liiil '
.-‘~‘ ‘

J _J

5‘fr :7 | ‘
_ * ' istant Town Planner.

_ Sub-Divisional Town Planning Office.‘ |-1'\l l *l\I€i;> .. -) ‘;l"~n"W_‘€T Xpfllfllflpllif, District Kangra. ll.P.
i» was - _.- -'ti) 2-1‘-el-"“ ‘_
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To,

%ub-Divisional Officer (Civil),
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Distt. Kangra (H.P.)

Subject:- Regarding order dated 18-08-2023 passed by Hon’ble NGT in O.A. No.
506/2023 titled Unscientific Cutting of Hills in Saurab Van Vihar in
Palampur Causing Environmental Destruction And Land Slide.

¢

Rel'erence:- Your office letter No. 1722/SDP-R/‘dated 01.09.2023.

Sir.
‘Jai hind‘

Kindly refer to your office letter quoted ahovc on the subject cited above. in
this regard, it is submitted that the desired information on the prescribed proforma is enclosed
herewith as Annexure —A.

This is submitted for your inlbrmation and fuither necessary action, please.
Enclosures: As above.
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\‘-3, 4,» Annexure-A

$2

5

lttlifiia/J
l

Clarification regarding the road constructed on private
property. As per a letter dated I4th August 2023 from

_the_glffice of Sub-Divisional ()t‘fieer,_Palampur,
5.1 .What is the nature of this construction‘? The nature of road is Village

Road namely Bhagorla Dhurer
Rajnali road.

5.2.How old is this construction‘? Fhe road construction work was
started in the year 2006 and
colnpletedjn the year 20l2.

_pr|vate persons"? g 7
5.3.Was this land purchased from the concerned No such record is available with

this oflice.
5.4.ls this passage/road used by other persons residing
in nearby areas‘?

This road Facilitates the people

residing in village Rajnali,

Dharer and Kali Chamb.

3.S.Was this road damaged during the construction
activity done by Ms Kiran Sharma and others‘?

I

The road portion on the valley

side was damaged at RD 0/650
on dated 03.06.2023 and

accordingly the notice was
served to the quarter concerned

under l-IP Road lnfrastructure

Act, 2002 on the same day for
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receipt of the served notice, the
work For restoration is being
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Annexurc-A

Sr. Query raised Remark i l

l.6.l. Classification of Saurabh Van
Vihar as per HP Town and Country
Planning Act. I977 and applicable
Rules.

_N0.
ll It is submitted that the Saurabh Van Vihar

of Tehsil Palampur, District Kangra.
Himachul Pradesh does not fall in any
Planning/Special Area underjurisdiction ol
this ollice and provisions ofthe H. P.Town
and Country Planning Act. I977 are not
applicable. The list of revenue mohals
covered under the jurisdiction of this oflicc
is enc_l_osed. _ _ _ g

6?» - sistanl Town Planner.
Sub-Divisional Town Planning Office.
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T0. Date 12.08.2023

Assistant Environmental Engineers

HP State Pollution Control Board

Regional Otfice

Dear Sir, _

Please refer to the Khasra no 30|1l2 Rakba 1-83-95 and 30|2 Rakba 0-30-77 owned by
Nlukesh Kumar Sjo Bhagat Ram , Ktran Sharma AW/o Mukesh Kumar and Jatin Sharma S/0 Mukesh
l~'.umar. We here byinform you thatwe aretmaklng only surrounding boundary wall within our
premises. " I ...,

Whenever we will plan to construct any, pro'pert_y then we shall obtain necessary NOC and approval
from concerned authorities ' ’ -; . .’\w

Again, we ensure-you to not lwarmnature and environment
. - . 4 l

V l
v

4

I ..

Your faithfully" . .' :1
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OFFICE OF THE DIVISIONAL FOREST
OFFICER, PALAMPUR

In O.A No. 506/2023

To
The Deputy Registrar,
National Green Tribunal,
Principal Bench, New Delhi

No. 2304 /G, Dated:ll~O8-2023

Subject: Unscientific cutting of hills in Saurabh Van
Vihar in Palampur causing environmental
destruction and land slide.

Sir/Madam,
In ret'erence to the subject cited above, it is

humbly submitted as under‘:-

1. That telephonic information was received on dated

23.07.2023 in DFO Oftice, Palampur regarding the

unscientific cutting of hill during the rainy season near

Saurabh Van Vihar, Palampur.

2. That on receiving the information, the undersigned

directed Range Forest officer, Palampur to inspect the

site and take appropriate action.

Attested
QM

By Cc.:s.r\~.'or of Forest
t‘:'.3.:n:: 1 <:r_st Division

_ _ 1'J » .
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Subject: Unscientific cutting of hills in Saurabh Van
Vihar in Palampur causing environmental
destruction and land slide.
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15

That Range Forest Officer, Palampur constituted a team

of forest officials. The team visited the spot on

23.07.2023. It was found on the spot that land

development work involving cutting of hills is being

C3II'l6(l out by some private persons namely Smt. Kiran

Sharma w/o Mukesh Kumar and others R/o Suggar

Aima, Tehsil Palampur in Khasra no. 30 Mohal Dodan
Khola near Saurabh Van Vihar, Palampur. As the land

in question abuts the forest land, the work was stopped

on the site so as to avoid any loss to the forest wealth.
That a notice vide R0 Palampur office letter no. l390

dated 24.07.2023 was issued w.r.t. stopping the work on

the site which was received» by Sh. Desh Raj, GPA

holder of the land concerned. Copy of the notice is

attached as Annexure R-I for the kind perusal of this

Hon’ble Tribunal.
That a letter bearing no. 1391 dated 24.07.2023 was sent

to Tehsildar, Palampur Tehsil to demarcate the land in

question so as to know the exact location of forest land

in order to ascertain whether any muck dumping or hill

cutting on the forest land has taken place or not. Copy

Att68\~¢d-

Dy Cgqszrvator of Pores!
Pal-H1) (T 5 .- '~'|5iOfl
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Q‘-‘.

6.

7.

8.

Attested
l’ =6l

13'.» L:.;s.".-:t0.'(‘»f Fons!
1 l . oust Division" .12

of the letter is attached as Annexure R-ll for the kind

perusal of this Hon’ble Tribunal.

That on 11-O8-2023 demarcation was conducted by

revenue officials in presence of Tehsildar Palampur and
Divisional Forest Officer, Palampur. The demarcation

report is attached herewith as Annexure R-Ill for the

kind perusal of this Hon’ble Tribunal.
That as per the report Annexure R-III, the land in

question is situated in Patvvar Circle Kandi, Tehsil
Palampur. It is further submitted that land in question is

in Khasra numbers 30/1/2 and 30/2 measuring 02-14-7'2
in ownership of Sh Mukesh Kumar s/o Bhagat and Smt

Kiran w/o Mukesh Kumar, who are undertaking the

construction activities in the said land. That the land in

question is private land of the persons mentioned above

and the said construction is not being carried in
Government land/Forest department land.

That during the demarcation it was found that the debris
of the excavation from such activities is being consumed

by the landowner in the same land and not being

dumped in forest department / government land. That

_i
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9.

IS“

the land is on the uphill side at an distance of I50 meters

from the Neugal river and Saurav Van Vihar.

That the Sub-Divisional officer cum Sub Divisional

Magistrate, Palampur, H.P. has sou motu given
prohibitory notice under section 133 of Crpc to Mukesh

Kumar S/O Bhagat Ram, Smt. Kiran Sharma W/O

Mukesh Kumar and Atin Sharma S/O Mukesh Kumar

all R/O Village Dhodhan Khola, Gram Panchayat

Droganu, Patwar Circle Kandi, Tehsil. Palampur,

District Kangra, H.P, for obstructing the common path

and damage to the PWD road passing through this land

due to the ongoing land development work and directed
them to appear in court on 08-019-2023 i.e. day fixed for
hearing. The copy of the notice is attached as Annexurc

R-IV for the kind perusal of this Hon’ble Tribunal.

l0.That as per the report of Assistant Town Planner, Sub

Attested
*0’

Divisional Town Planning Office, Palampur, the said

land in revenue Mohal Dodan Khola ( Panchayat/Rural

area) near Saurabh Van Vihar, Palampur does not falls

in any Planning/Special Area and provisions of the H.P.

Town and Country Planning Act,1977 are not

Dy cOCS.'T‘.'.iOi‘ cf Forest
Pal2m,. Forest Division
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applicable. The report is attached as Annexure R-V for

the kind perusal of this Hon’ble Tribunal.

ll.That the photographs of the site area attached as

Annexure R-VI for the kind perusal of this Hon’ble
Tribunal.

The detailed report is submitted for the kind perusal

of the Hon’ble Tribunal.
Yours faithfully

*6’
Dr. Patil Nitin Kundalik, IFS

Deputy Conservator of Forests,

Palampur Forest Division,

Palampur

Attested
so’

Dy Cocsarvztor of Forest
Pal.:m;.. Fonst Division
l‘__T .1‘. r.

'9!
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the kind perusal of this Hon’ble Tribunal.

ll.That the photographs of the site area attached as

Annexure R-VI for the kind perusal of this Hon’ble
Tribunal.

The detailed report is submitted for the kind perusal

of the Hon’ble Tribunal.
Yours faithfully

*6’
Dr. Patil Nitin Kundalik, IFS

Deputy Conservator of Forests,

Palampur Forest Division,

Palampur

Attested
so’

Dy Cocsarvztor of Forest
Pal.:m;.. Fonst Division
l‘__T .1‘. r.
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Palampur Forest Range,
Dated___';,_<’j- D 1 - 1/<2 1 75

To: Smt. Kiran Sharma w/o
Sh. Mukesh Kumar
R/o Quggar Aima
Tehsil Palampur.

From: RFO, Palampur.

= Subject: Notice regarding stopping of hill cutting work near Saurabh Van Vihar, Palampur.
Sir,

F

On the subject cited above, it has come to the notice of the undersigned that land
development work involving cutting ofhills is being carried out by you near Saurabh Van Vihar.
Palampur. As the construction site is adjacent to Saurabh Van Vihar and forest land. a
demarcation ofthe area in question needs to be carried out so as lo avoid any kind of loss to the
forest area. '

It is pertinent to mention that as the Hon’ble l-ll’ High Court order "dated l l.04.20l 8 in CWP No.
I093/20] 6 carrying out demarcation is responsibility ofsuspectcd encroacher.

lt is therefore requested to carry out the demarcation ofthe said area from the competent
authority at earliest. Till the demarcation carried out by competent authority no cutting work
should be carried out from your side keeping in view ofirreparable loss to nature.

1 This is for your information and further necessary action please.
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Palampur Forest Range, .
Dated QQ»O:}-’J/0'7-1‘; 0

From: RFO, Palampur. To: Tehsildar, Palampur.

Subject: Regarding cutting ofhill near Saurabh Van Vihar, Palampur, demarcation thereof.
Sir,

On the subject cited above it is intimated that land development woik involving
cutting of hills is being carried out by some private persons namely Smt. Kiran Sharma w/o

k h Kumar and others Rio Suggar Aima, Tehsil Palampur in Khasra no. 30 Mohal Dodan\Mu es
- ‘ - ' - 1- . As the construction site is adjacent to Saurabh Vanl<lhola near baurabh Van Vihar, Pa ampur

Vihar and forest land, a demarcation of the area in question needs to be carried out so as to avoid
any kind of loss to the forest area.

lt is therefore requested to carry out the demarcation of the said area at earliest.

This is for your information and furthcr necessary action please.

Encl. A/A

1rm bn1ecr,
Palampur Forest Range,
Palampur.
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From: RFO, Palampur. To: Tehsildar, Palampur.

Subject: Regarding cutting ofhill near Saurabh Van Vihar, Palampur, demarcation thereof.
Sir,

On the subject cited above it is intimated that land development woik involving
cutting of hills is being carried out by some private persons namely Smt. Kiran Sharma w/o
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- ‘ - ' - 1- . As the construction site is adjacent to Saurabh Vanl<lhola near baurabh Van Vihar, Pa ampur

Vihar and forest land, a demarcation of the area in question needs to be carried out so as to avoid
any kind of loss to the forest area.

lt is therefore requested to carry out the demarcation of the said area at earliest.

This is for your information and furthcr necessary action please.

Encl. A/A
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Palampur Forest Range,
Palampur.

Attestsd
\>/

Dy Conarvstor of Forest
Fal5m- P .r.-\. FOICSI Dlvigigg
l’al;:"". l

“P-I

59



 

i t~1u._r~t @»Ll_\° / 9
Palampur Forest Range,
Dated_ 5 7 "5

From: Rl-'O. Palampur. Tot DCF, Palampur.

Subject: Regarding stopping of hill cutting work near Saurabh Van Vihar, Palampur.
Sir.

On the subject cited above, it is submitted that as per your direction a committee
was constituted of the following members:

l. Sh. Vinod Kumar, BO Palampur

2. Sh. Deepak, FGD l/c Kandi Beat

3. Sh. Ashok Kurnar, FGD lie Klialet Beat with additional charge of Bandla Beat.

4. Smt. Swati. FUD lfc Saurabh Van Vihar.

the team visited the spot on dated 23.07.2023 and found out that work of land developnicnt
involving cutting of hills was being carried by the labour employed by Smt. Kiran Sharma w/o
Mukesh Kumar and others Rio Suggar Aima, Tehsil Palampur in Khasra no. 30 Mohal Dodan
Khola near Saurabh Van Vihar. Palampur. The work was stopped on the spot. Further the person
carrying out the work at the site has been directed to get the area demarcated so as to define the
forest boundary in this area and not to carry out the work until then to avoid irreparable loss to
nature.

This is for our information and further necessar action lease.[§}’_ P

at  .7, -- Q -177/= // t '7 fit-)\\‘—c Q.-Ia.--rg..(
/_ ,2] , f) Range Forest Oflieer,

t . _g:"?*'1*.ff.' _ Palam Jtll‘ Forest Ran re.
K. .~r'*‘» ~~. >.~_ 2:’/ wt" ,,_.‘ "z.-,1, __ “ .' _, »- * >1 -,4-~'s;,_. Palampur".
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Attested
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pat-511;... Forzst Division
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Office of the Sub -Divisional Officer, Palampur , Distt Kangra H.P

No. soP/./1 i i-FM Dated ; 14103/2023

To,
District Magistrate
Kangra at Dharamshala
176215

Sir ,

I Subject : Report regarding notice of hearing in Suo Motu matterin re :
News item published in the Tribune dated 2910712023 tilted “ Unscientific
cutting of hills in Saurab Van Vihar in Palampur causing environmental -
destruction and land side “ .

with reference to your letter vide no. 910/LB
dated 11-08-2023 regarding the suo motu matter being taken by
Hon’ble National Green Tribunal based on news item being
published in The Tribune newspaper ,here is the detailed
report reqarding the same :

l. That the land in question is situated in Patwar Circle
Kandi , Tehsil Palampur , which is above the Neuqal river
at an elevation of 150 metres from the river and Saurav
Van Vihar .

?.That a detailed demarcation was conducted by revenue
officials in presence of Tohsildar Palampur and DFO,
Palampur on ll—O8—2023 ( Annexure 1 ) . Relevant points
of the demarcation are as follows :

0 That land in question is in Khasra numbers 30/1/2 and
30/2 measuring U2—14—72 in ownership of Sh Mukesh Kumar
s/o Bhagat and Smt Kiran w/o Mukesh Kumar , who are
undertaking the construction activities in the said

A / land - Attested
Ii‘)-J‘-L1 - / ' '!' P K
pa _-A _ _ =1 1'1-~‘.'Dy Conservator of Forest

"-" Palgmpur P0128! Division
Pnmm"w
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23 .
That the land in question is private land of the persons
mentioned above and the said construction is not being
carried in Government land / Forest department land .
That the debris 0£ the excavation from such activities
and being consumed by the landowner in the same land and
not being dumped in forest department / government land .

That there is a road built by the HPPWD department in the
said land and due to excavation such road was damaged .
HPPWD officals were called on site but remained non-
present during demarcation , but were further contacted
telephonically regarding the matter . It is further
reported that HPPWD has built road within private land of
the landowners and there is no revenue record to support
that road has ever been acquired / consented from the
landowners . This is also reported that the landowners
have unilaterally restored the'road by building a
concrete road within their land ( Photographs attached )

That an undersigned exercising powers as Sub—Divisional
Magistrate has sou motu based on news article , has given
prohibitory notice under section 133 of C.rPC ( Annexure
2) and next date of hearing in court is on O8—09~2023 .

-x1"full¥\
‘T5’ <';"§l.'~“ rt"-, ‘ -' 'airi1"'t__

N9_ Ilfaq, l_§0‘l._fl\_ ]uL°Q\1wL3 $3 ;t|"|;- Y llliéli i€\HHr_;fc]i)ll[P)

L/éggy to 1 Diviosnal Forest Officer , alaipur

E/t

.;h -/lE.‘~i1'.';:.*?; 1 's..'=1.*-='.er {U}
snore Lil.-”‘,P’itl1!‘> “%1rl?,!a‘lld'inBil1r

Attested ,
K

Dy Conservator of Forest
Palampu. Force! Division
Palunr ".~
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TOWN AND COUNTRY PLANNING l)El'Al{'.l'M ENT

l~lIMACl~lAL PRADESI-I A

servo (l’Ll’)'l'-6l(Gcn. Corres.) Vol-Ill/202311 0.5’ Dated: ii ~ D73 "DU
To

Er Vanni Gupta
Asstt. Enviromnental Engineer
HPSPCB Dliaramshala.

Subject: — Notice dated 09.08.2023 issued by Hon’ble NGT IN OA No.
50612023 titled Unscientific Cutting of Hill in Saurabh Van Vihar in
Palampur Causing Environmental Destruction And Land Slide.

Reference: - Your office letter No:PCBlH0n’ble NGT FilefRO(D/sala)I23-3633-
34 dated 11.08.2023.

Sir,

With reference to the subject oiled above and reference quoted below, it

is submitted that the Revenue Mohal Dodan Kliola near Sonrabh Van Vihar, Palampur

Tehsil Palampur District Kangra Hinmchal Prndesh does not falls in any Planning/Special

Area under jurisdiction of this offioe and provisions of the H.P. Town and Country Planning
Act, 1977 are not applicable.

This is for your lI1fO1’l'flBll0Il and funher necessary action, please.

Yours Faith

i~\*""
Assistant Town Planner,
Sub - Divisional Town Planning Office,

°0/ Palaw District Kangra, H. P.

mum ._ 0' 0
91$‘-

Dy 50112210! Of Pom! Attestcd
Pllgmpur Form Division ~y
Pl'\mP“' Dy Conservator of Pores!

Palsmpu, I-oust Division
W’ Palnrn-\\.1
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BEFORE THE NATIONAL GREEN TRIBUNAL, NEW DELHI

ORIGINAL APPLICATION NO 506 OF 2023

IN THE MATTER OF:

Unscientific Cutting of Hills in Saurab Van Vihar in

Pal~ani=pur Causing environmental destruction and land slide.

4, Applicant

Versus

1. Member Secrctaly, Himachal Pradesh Pollution Control

Board.

2. District Magistrate (Deputy Commissioner),Pala1npur

Kangra,

3. Divisional Forest Officer, Palampur Kangra.

Respondents

AFFIDAVIT

I Patil Nitin K'un.dalik aged about 34 years, S/o Sh. Patil

Kundalik Pandurang presently posted as Divisional Forest

Officcr Palampur, R/0 hereby solemnly afliriii and declare as

under:

V ‘M 0,533’ That I am authorized signatory of respondent No.3 and in

Di CQa\3?°;e%'*- such capacity have made myself conversant with the facts of the

l?;:f:9‘0‘ present case and therefore, I am competent to dcposc this

affidavit in aforesaid capacity.
_ ,.L-3,staged

,i~=¢,,._r;, ..6mM__M Dy Consrrvator of Power
-7"*="-l HI: "' Palzmpt 1‘-er.st Division

P&.l;;i'I1' »_.i

BEFORE THE NATIONAL GREEN TRIBUNAL, NEW DELHI

ORIGINAL APPLICATION NO 506 OF 2023

IN THE MATTER OF:

Unscientific Cutting of Hills in Saurab Van Vihar in

Pal~ani=pur Causing environmental destruction and land slide.
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Respondents
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V ‘M 0,533’ That I am authorized signatory of respondent No.3 and in

Di CQa\3?°;e%'*- such capacity have made myself conversant with the facts of the
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_ ,.L-3,staged

,i~=¢,,._r;, ..6mM__M Dy Consrrvator of Power
-7"*="-l HI: "' Palzmpt 1‘-er.st Division

P&.l;;i'I1' »_.i
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2. That the accompanying reply on behalf of respondent No. 3

has been drafted under my instructions. I have read and

understood the same and contents are true and correct.

3. That I say that the contents of accompanying reply are true to

my knowledge and all the Annexure filed along with the reply

are true copy of their respective originals.

*-.g%t:;l..1~
DEPONENT

__ __ , _ I D! Cflnservator of F0lest
I iii? §':'=v"' I"<>===¢ Dlvhinn_ nnupua

VERIFICATION

Verified at Palampur on the day August 2023 that the

“'05*’

F”;

1..
1

WQ.-

Q:

contents of the above affidavit are true to my knowledge.

Nothing materials has been concealed therefrom.

‘to’
DEPONENT

U! Conservator ofForm
mlllfilll "rent Divine}.
Palampur

/

5M-‘Nb .
L1.ra"|Ta-.( :;.;.t r,___ .|.|.‘,H P J

I - - ~. .. » _. .. U“
Gtziil/,;Ulr,y Ii :\;.L;_-.&_r1: r'_ F

;‘:‘f.‘ii;.. W1» Y2; élltt:
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HHIIA CHAL PRADEShlF—OREST DEPARTMENT .
OFFICE OF DEPUTY CONSER VA TOR OF FORESTS,

PALAMPUR FOREST DIVISION, PALAMPUR, HP I 76061
Phone 01894-232630, Fox No. 01894-232762 E~maiI- nitin. patil22@hp.g0v.iu

No./DP/ 13,0 MLQ ‘ Dated ||]§‘,_0~),L .

Fr tn: ~ y. Conservator of Forests,
Palampur Forest Division,
Palampur, Distt. Kangra ,Hl’

T0:- District Attorney, Himacltal Pradesh (Govt)
Legal Cell Himaclial Bhawan
New l)elhi -110001

Subject:- OA N0. 506/2023 Notice of hearing in Suo Motu matter In re: News item

published in The Tribune India, dated 29.07.2023 entitled “ Unscientific
cutting of hills in Saurab Van Vihar in Palampur causing environmental
destruction and land slide”.

Respected Madam,

On the subject cited above, it is respectfully submitted that a notice in respect of OA
No. 506/2023 titled as “Unscientific cutting of hills in Saurab Van Vihar in Palampur causing
environmental destruction and land slide” has been received by the undersigned on dated 09.08.2023. (Copy
attached ) .The case is listed on 18"‘ august 2023 before the Hon’ble Tribultal at Faridkot House, Copernicus
Marg, New Delhi-l l000l.

The brief facts pertaining to this ease are enclosed with this letter.
it is therefore, requested that a penal advocate may please be deputed on behalf of

undersigned to appear before the Hon’ble court.
Encl: As above

°0’
Dy. Conservator of Forests,
Palampur Forest Division,
Palampur
Telephone: 01894-232630
Mobile- 94109-92169
E-mail: nitin.patil22@l|p.gov.in9-3 05 0 "tfoze,Endst. No. ated Palampur , theI Q 11- - / 13 . 3.

Copy is i‘orwarded to the C.C.F. Dharamshala for information please.

Dy. C0?;’l‘VtIt0l' of Forests,
Palampur Forest Division,
Palampur
Teleplloue: 01894-232630
Mol1iie- 94109-92169- Email: dfoglph|g@g|nail.com
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°0’
Dy. Conservator of Forests,
Palampur Forest Division,
Palampur
Telephone: 01894-232630
Mobile- 94109-92169
E-mail: nitin.patil22@l|p.gov.in9-3 05 0 "tfoze,Endst. No. ated Palampur , theI Q 11- - / 13 . 3.

Copy is i‘orwarded to the C.C.F. Dharamshala for information please.

Dy. C0?;’l‘VtIt0l' of Forests,
Palampur Forest Division,
Palampur
Teleplloue: 01894-232630
Mol1iie- 94109-92169- Email: dfoglph|g@g|nail.com
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By Email
. NATIONAL GREEN UNAL
at P11IN¢11’Ae 0.I na1uni<oT;"l1o.u8l;._ i}Ii__t§=1>I§-ItT:l;§tfl‘.lll.3=lJ$

it ;NEw*DItnI=H- 'iI=T§1f:ll0'lll1'-‘ ' 2 s_

H-ntc: — 09.08.2ll2'3
T0,

l. Member Secretary. Hlmachal Pradesh l’ollution Gontrol oarcl,

(91 77-2573766, J
2. District Magistrate (Deputy Commissioner‘), (Palampur) Kangra,

(01892-222103, de.~l<el1~liQgD{,;;l'e“l'_11 )
3. Divisional Forest Office, (Palaiitpur) Kangra_-,

t9l394—232'53U~ . .

Notice oi" hearing ln~Suo Motu mzlttcl" =Ilt'?t't§! itemvv pttbllslted in The Trll'mrlc
India. dated 29.07.2023 entitled “Unscici|tiiit-. cutting ofillllls in tSatl|“_ab Van

Subject: -

AVihar in Palampur eausitig cnvironmelittil“destruction‘tInid'la'Iltlslitlc". '

NQT!CE .

Take notice that O.-\ No. 506/2023 (Copy enclosed.) Titled "Unstzlcntilie milling ol‘
hills in Saurab Van Vihar in l’n'lantpur causing environmental destruction amt] land slide”
will be listed before the Hon’ble Tribunal at Faiitlkot House, Copernicus Marg, New Delhi-

l I000] on l8"’August, 2023 through Pliysicnl liearlng (With Hybrid Optlt-)I1)_, when you may
appear before the Hon’ble Trlbunal either in |Jcrsol’l or by it premier duly ihslltleted, with your
report.

Toke Further notice that in tletatllt ol' your appearance on the date above tncnlioned. the
said Application will be heard and determined in your absence.

Given under rny hand and the seal ofthis Tribunal, on this 09”‘ August, 2023.

N0!!!-' (For ()rder.\'. Cwrre L:_i'r.r ch urlrer ii;/ornmlion. please 1-:'.s~1'1 our 'tl'e'[J.r!'t'e 'lL1i_1ilg!'{€E‘;,ll[Q_‘£/lI_(flll.gtlllru

~‘*7‘"2<qt{\»@~:>
Deputy Registriw A)- National Green Ttilmmnl

-I’er'1'nt-ipal Bench-, N'ew~Dul|1lW .
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Deputy Registriw A)- National Green Ttilmmnl
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BEFORE TIIF. 1-i0N'u|,|-", COURT OF A4191/-5154191-<-‘§"£§¢9-V--'7-7?~l-@>UM&¢

""""'U7é7é')7§?)Zi2I”7i?5Z5Z72}?§'7‘?Z>7<?'202i‘I'§‘Z;'g)”;§'g'i%
lN't‘ItEM/\'t""_TF.t 0 _ ; 1uwwtitis 5~l*"'a °$MHlit
in scwwbh vain U. km mdmw Hm Mt llmfll rlkh /~\t’t’L,tC/\N't‘
M? Q.4v\A/l~F0HP'Y\Q"\vLfl-I (

VERSUS
“l°""b“ “‘"“l’°“l 2‘ 0"‘ Rt£SPONt)EN't'

/l/"Ii" ‘Ag ‘ -l§NO\\=' ALL tn whom these present shall conic that l, . . . . . . . . . ..).d0 h "cby appoint:

‘C’ 5 ‘ (herein after called the advocate/5) to he my/our Advocate
in the al uvc-noted case anther ize him - F ,0]._9‘t7ss@ ¢i,q,_ it i$%'""t"g(Q(—W*<"’%“.£°-/’.7i’=’ .". J‘eh Flpputt and plead llt the above-not ease in this LOLtt[ or in any olliei Court in
\~\-"hich the same may he tried or heard and also in the appellate court including lligh Court suliiect
to payment ol'lees separately For each court by inc/us. _

Tu sign tile, verify and present pleadings, appeals cross-objections or petitions Fur
executions review, revision. witlidrawal, cuinpromise or other petitions ur atfidavils or other
(l(tL‘tttttL‘ttlS as ma) he deemed necessary or proper For the prosecution of the said case in all its
stages subjects to payment rit' lees for each stage. '-

il n tile and talte hack documents. to admit and/or deny the documents ufuppnsite party.
To withdraw er cuinproinisc the said case ur submit to arbitration any dil"l'crences tn‘

disputes that may arise lnucliing or in any manner relating tn the said case.
Tu deposit. drau and receive nioney. cheques, cash and grant receipts ltereofaml to do all

other acts and things \\ hich |na_\* he necessary to he done for the ]J|‘Ugt'US5 and in the course ui the
prusccntiun ofthe said case. p

In appoint and instruct any other Legal Practitioner autlioriziiig hint to exercise the power
and autltt‘n‘lt_\ ltt.'t'L‘l‘t_\ cniilerrcd upon the Advocate whenever he may think fit to do so and tu sigii
the |n'\\\er 0|‘ attorney (tn our hehall'.

.-\nd I \\'c the uinlersigned do hercliy agree to ratify and eunlirm all acts dnnc hy the
.-\tl\nc:|t\-3 ur his substitute in the matter as niy/our uwu acts. as ifdciiie by me/us to all intents and
|7tt|'|tu§r_'_

.=\nd I/\\‘u undertake that I/We or nu)/our dul)" authorized agent would appear in cuurt tin
all hearings amt will in lhrni the Advocate lot" appearance when the ease is called.

/\nd l/We undersigned dn Iiereliy agree not to held the advocate of his substitute
responsible tin" the result u|' the said case. The adjuurinnent costs wlienever ordered by the court
shall lie ofthe /\d\'uc-ate \\-hich he shall receive and retain lb|*l1i|1isclF.

/\nd l/We ninlcrsigued do licreliy agree that in the event 0l' the whule 0|" part 0|‘ the l’cc
ttg_1t't_‘Etl ti_\' ine/us tn tic paid tn the advocate rcinaining unpaid he shall be entitled to witlidriin
trnni the prosecution ut“ the said case until the same is paid up. The Fee settled is unly For lltt.‘
above case and ahuve tjourt. l/We hereby agree that unce the lee is paid, li'Wc will not tic emitted
lnr the reliuid tit‘ the saute in any ease whatsoever and ifthe ease prolongs liir inure that 3 _vc:|is
the original lee shall be paid again by nte/us.

lN WITNESS Will,-lR|'l OF t/We do hereunto set my/our hand to these presents the
cuiitents tifwliicli liavc been llt)tlt3t'Sl()(I(l by inc/us on this . . . . .. day 0l' . . . . . . . . . . . .. 2 l
/\ccepted subject tu the terms ofthe Fees

06/

Atlvncate at (.‘li(‘Ilt
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Atlvncate at (.‘li(‘Ilt
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